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UEREIGES
ST
7% f2eeft, 30 =, 2019

TT.F1.M. 623(3). — =T T, el faoars st 1946 (1946 =1 31) &t amer 3 3Ry e
st T ST Fed gu, et s (srfiem) smaer, 1964 o, &= Sevew 77 ¥ forg Al s

FIAT 8, TAq-

1. Wl 7 3l T —(1) = e WY sl s (e (gEer Herve) s, 2019
el ST

(2) € T H TR K aEE F TG g
2. Tamsht foraaer (s1TeeReor) amraer, 1964 ¥, -
(z1) T 3F H -

(i) ITT-TT 1, T Fd A7, TERT h TIFATT “ATTREHAT (AT T LS H0 37 ST T84 I3
T A7) A, 2003 Fr o =T F SETE 8 F Aga gantafatite uw |t & Gt i aaty F fim o=,
3 i< oo T A0,

(i) IT-HT (6) F FA X AT Fo=ariaa FRar S, sreie-

“(6) ANTIFAT (AT T TR T T TgA=-T3 AT F+747) F9w, 2003 Fr o7+ T +
HIRTE (8) F TET ATE FE AT TGk T AT &, 7 e wiowee 79 7o 97 feeer it T AT F
foro <& WA 99 AFAr € F ST 2 F SO (1) F e, @t fageft e afafie,
1946 (1946 %7 31) 3 ok & fiae freft & =7 o,

(iii) TT-UT (9) W, “Ii% IT-GT (6) § ItetET Ha Wi o=, FSHT ST S FT AT F AT ST
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(iv) ST-9TEITE (14) F T 9=, Mt Tioemiod B ST, sei-

(v)

“(14) srfraaf, T 1 A F Ufeaa g A T aur Srem afeees w  wfig wiAEfe, otz
FiE g, ¥ qears, F arg At srfte w1 e w3

T a8 T, A el mntest w2 & St 8 AT, afeeer 7 off = FAewd a9 o srdierear

Tarelt A aferf=eE, 1946 (1946 = 31) F o & ofiaw ve fEash € av v’
TT-HHTE (15) T T 17, FeAterea so-4erms wieenti G s, seis-

“(15)(F) sTrerERer ¥ sifow srger | ArHer qv 39y T omtaer gRft fF srdierrat veemedt 7 enfaer
g & o e & o At i T stfar o 7 T oft enfae gt & erdfiererat, ot sweht sefier
IS F2 & AT 3, et g sfaFEs, 1946 & o % offae v @l § v =i

(=) srtirereor T st smaer o T o7 AT @ aféra e o S smeams o sifdes st
ool w wgAT 21

(=m) RITE 3= F A T o srm

[F1. 9. 25022/59/2018-T%-1]
sfer wfers, g7 afem ()

feoqur : 9o aeer fRATE 23 Fdaw, 1964 i ar. AL/, e 1401 307 99T & TS § wewtera B

AT 3% g HATAT, ATT AR i WAiH 30 7%, 2019 i ATSg=AT F=ar anF1.4, 409(=1) grew
=¥ fogAT Ferrger Far T am

MINISTRY OF HOME AFFAIRS
ORDER
New Delhi, the 30th Aogust, 2019
G.8.R. 623(E).—In exercise of the powers conferred by section 3 of the Foreigners Act, 1946 (31 of

1946), the Central Government hereby makes the following order further to amend The Foreigners (Tribunals)
Order, 1964, namely:-

1. Short title and commencement.—(1) This order may be called the Foreigners (Tribunals)
{Second Amendment)y Order, 2019.

(2} It shall come into force on the date of its publication in the Official Gazette.
2. In The Foreigners (Tribunals} Order, 1964, -
(A.)  Inparagraph 3A,-

(i) in sub-paragraph (1), after the words “While preferring an appeal”, the words, figures and
brackets “within the period of one hundred twenty days as specified under paragraph 8 of the
Schedule appended to the Citizenship (Registration of Citizens and issue of National Identity Cards)
Rules, 2003” shall be inserted;

(i1} for sub-paragraph (6) the following shall be substituted, namely:-

“(6)  In case no appeal is preferred under paragraph (8) of the Schedule appended to the
Citizenship (Registration of Citizens and issue of National Identity Cards) Rules, 2003, the
District Magistrate may refer to the Tribunal for its opinion the question as to whether the
person is a foreigner or not within the meaning of The Foreigners Act, 1946 (31 of 1946} in
terms of sub-paragraph (1) of paragraph 2.”;

(i}  in sub-paragraph (9), the words, brackets and tigures “and also the reference mentioned in
sub-para (6)” shall be omitted.
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Note

(iv)

(v)

(B.)

for sub-paragraph (14), the following shall be substituted, namely:-

“(14) After hearing the Appellant, the pleader appearing for the Government and the
authorised representative of the District Magistrate, if any, the Tribunal shall dispose of the
appeal:

Provided that the Tribunal shall also, if the Appeal is rejected, give a clear finding as
to whether the Appellant is a foreigner or not within the meaning of the Foreigners Act, 1946
(31 of 1946).”
for sub-paragraph (15), the following sub-paragraph shall be substituted, namely:-

“(15)(a) The final order of the Tribunal shall contain its opinion on the matter whether the
Appellant is eligible for inclusion in the NRC or not and it shall also contain the opinion of
the Tribunal as to whether the Appellant, if his Appeal is rejected, is a foreigner or not within
the meaning of the Foreigners Act, 1946.

(b) The final order of the Tribunal shall be a concise statement of facts and conclusion
based on which the Tribunal has arrived at its decision.™;

the paragraph 3B shall be omitted.
[F. No. 25022/59/2018-F-1]
ANIL MALIK, Jt. Secy. (Foreigners)

: The principal Order was published in the Gazette of India vide number G.S.R. 1401, dated the

23rd September, 1964 and was last amended by notification of the Government of India in the
Ministry of Home Affairs vide number G.S.R. 409(E), dated the 30th May, 2019.
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